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Motivational Talk On UPSC Journey Held at PSGR Krishnammal College

staff | January 31, 2026

The Departments of History, Economics and Botany of PSGR Krishnammal College for Women jointly organised a

motivational talk titled “Resilience And Success: Lessons From My UPSC Journey” on the college campus on

Thursday. The programme began with a welcome address by Dr. P. B. Harathi, Principal of PSGR Krishnammal

College for Women, who expressed pride in welcoming back a distinguished alumna whose achievements have

brought honour to the institution. The chief guest, Dr. Poonam Malakondaiah, IAS (Retd.), presently serving as

Special Monitor for Education and Literacy at the National Human Rights Commission and former Special Chief

Secretary to the Government of Andhra Pradesh, delivered an inspiring address. Recalling her journey as a

student of the college, she shared how her early aspiration to become a doctor eventually led her to a fulfilling

career in civil services. With an undergraduate degree in Botany from PSGR Krishnammal College and a

postgraduate degree in Microbiology, Dr. Poonam cleared the UPSC Civil Services Examination in her first attempt

in 1988, securing All India Rank 33. She highlighted key factors behind her success, including disciplined reading

habits, regular writing practice, conceptual clarity and consistent tracking of current affairs. Emphasising the role

of youth in nation-building, she encouraged students to explore research and civil services as meaningful career

paths. She also urged them to overcome social inhibitions, act with confidence in civic spaces and cultivate

resilience, positivity and purpose.
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Kolkata Warehouse Fire Death Toll Rises To 25

BW Online Bureau |  Jan 31, 2026

The death toll from a devastating warehouse fire in Kolkata’s Garden Reach area has risen to 25, as rescue and

recovery operations continued into the fourth day, officials said Friday, prompting the National Human Rights

Commission to take suo motu cognisance of the incident and seek reports from authorities on safety lapses and

emergency response.

The blaze, which broke out late on January 26 in a sprawling storage complex housing multiple units, rapidly

engulfed the premises, overwhelming workers and first responders. Fire officials and disaster management teams

have been combing through the charred remains of the structure, recovering bodies while medical teams treat

the injured at local hospitals.

Eyewitnesses and preliminary assessments suggest the fire spread swiftly due to inadequate fire safety measures,

blocked exits, dense storage of flammable materials and a lack of effective emergency protocols, raising

questions about enforcement of workplace safety norms.

The NHRC’s suo motu action underscores concerns over potential violations of labour rights and human dignity.

The commission has sought detailed reports from the West Bengal government, Kolkata police and the state

labour department on compliance with fire safety standards, inspections carried out, accountability of owners and

steps taken to protect workers.

State officials have announced ex-gratia compensation for the families of those killed and financial assistance for

the injured. Police have registered cases to probe culpability and violations of relevant safety regulations, and

forensic investigators are analysing the origin and spread of the blaze.

The tragedy has reignited debate on enforcement of industrial safety norms, particularly in warehouses,

manufacturing units and logistics hubs where high volumes of combustible goods are stored. Labour rights

advocates said the incident highlights chronic neglect of hazard management, inadequate inspections and poor

enforcement of fire safety protocols designed to protect workers.

As the city mourns the victims, stakeholders are calling for stricter compliance audits, routine safety drills and

mandatory hazard mitigation systems across storage facilities, saying meaningful reform is essential to prevent

similar disasters in future.
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NHRC Admits Complaint Against Jana Sena MLA For Inquiry

DC Correspondent 31 January 2026 8:08 PM

The complainant has approached the National Human Rights Commission (NHRC) seeking justice: Reports 

KADAPA: The sexual harassment allegations against Jana Sena Railway Koduru MLA Arava Sridhar have

intensified, with the matter now reaching New Delhi. The complainant has approached the National Human

Rights Commission (NHRC) seeking justice. Acting on her complaint, her counsel Azad filed a petition before the

Commission, following which the NHRC has taken cognisance of the issue and admitted it for inquiry.

The controversy, which has already sparked widespread debate in both Telugu States, has gained national

attention with the NHRC’s intervention. Earlier, the Jana Sena leadership had ordered an internal inquiry by a

three-member committee into the allegations.

Meanwhile, the whereabouts of the MLA still remain unclear. For the past three days, he has reportedly been

inaccessible to both his constituents and family members. While some of his followers claimed that they travelled

to Hyderabad to meet Deputy Chief Minister and party president Pawan Kalyan, reports suggest that no such

meeting took place.

The uncertainty surrounding Sridhar’s movements has added to the political churn, with the issue becoming a

subject of intense discussion across the state.

( Source : Deccan Chronicle )
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YSRCP leader Ambati Rambabu arrested in Andhra over 'derogatory remarks' on CM

Andhra Pradesh Police on Saturday arrested senior YSRCP leader and former minister Ambati Rambabu here,

following his alleged derogatory remarks against Chief Minister N Chandrababu Naidu. Meanwhile, the YS Jagan

Mohan Reddy-led YSRCP alleged that a murder attempt was made against Rambabu and said that his life is under

grave threat following the attack by TDP supporters.

PTI| Guntur | India

Updated: 31-01-2026 23:32 IST | Created: 31-01-2026 23:32 IST

Andhra Pradesh Police on Saturday arrested senior YSRCP leader and former minister Ambati Rambabu here,

following his alleged derogatory remarks against Chief Minister N Chandrababu Naidu. High drama unfolded on

Guntur roads and also at Rambabu's home for several hours on Saturday afternoon and running late into the

night, where dozens of TDP leaders and cadres were seen ransacking the opposition leader's house and vehicles,

according to the footage aired on vernacular news channels. Guntur district Superintendent of Police (SP) Vakul

Jindal confirmed to PTI that Rambabu has been arrested, who had worked as the irrigation minister in the

erstwhile YSRCP regime. He was arrested amid tight security and chaotic conditions as hundreds of ruling party

cadres were demanding Rambabu apologise for the alleged disparaging remarks against the TDP supremo.

Several ruling coalition leaders launched a broadside against Rambabu for his alleged derogatory remarks

against the CM. Meanwhile, the YS Jagan Mohan Reddy-led YSRCP alleged that a murder attempt was made

against Rambabu and said that his life is under grave threat following the ''attack'' by TDP supporters. Reddy

alleged that Andhra Pradesh has slipped into a state of 'jungle raj' and that Naidu is allegedly presiding over an

atmosphere of lawlessness and political vendetta. ''Acts of violence and murder attempts against opposition

leaders are increasing by the day and are being carried out deliberately to intimidate voices questioning the

government,'' said Reddy in a YSRCP press release. Meanwhile, YSRCP Parliamentary Party leader YV Subba Reddy

wrote separate letters to the Union home secretary and the chairperson of the National Human Rights

Commission, seeking immediate intervention over the alleged alarming breakdown of law and order in the state.

(This story has not been edited by Devdiscourse staff and is auto-generated from a syndicated feed.)
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Restaurant employee arrested in Kolkata for serving beef to YouTuber

Kolkata Police have arrested a Park Street restaurant employee after YouTuber Sayak Chakraborty alleged he was

served beef instead of mutton. A case has been registered, and the investigation is ongoing.

By Web Desk | Posted On 2026-01-31 18:26 IST | Updated On 2026-01-31 18:26 IST

Kolkata: Kolkata Police have arrested an employee of a popular bar-cum-restaurant on Park Street for allegedly

serving beef instead of mutton to YouTuber Sayak Chakraborty.

The arrest was made on Saturday, a day after Chakraborty lodged a complaint at the Park Street Police Station on

Friday night.

Confirming the action, a senior Kolkata Police officer said that a case has been registered against the accused

employee of the Park Street restaurant, and an investigation into the incident is underway.

According to the complaint, Sayak Chakraborty visited the well-known bar-cum-restaurant Olypub on Friday night

along with two friends. They had ordered a mutton steak but were allegedly served beef instead.

Following the incident, Chakraborty shared a video on social media showing an argument with the restaurant’s

waiter and manager. The video subsequently went viral.

In the Facebook video, Chakraborty narrated his experience, claiming that despite ordering mutton, beef was

served to him. In the clip, he is heard saying, “Do you know that I am a Brahmin? How can you serve beef to me?”

At one point, the restaurant manager was seen smiling, prompting one of Chakraborty’s friends to respond, “This

is not a matter to laugh at.”

The incident also drew political reactions, with the Bharatiya Janata Party criticising and condemning the

restaurant.

BJP leader Keya Ghosh, in a social media post, said that a well-known blogger and actor, along with his friends,

had ordered a mutton steak at Olypub but were served beef steak instead. She alleged that the waiter later

returned with a mutton steak, claiming it was a mistake, and that the manager also attempted to dismiss the

matter as an error while smiling. Questioning the incident, she asked why Hindus were being made “a soft target”

and said there would have been outrage if a different kind of meat had been served to another community.

With IANS inputs
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Report finds Adivasi, Muslim, and Dalit communities targeted through politically driven violence in Telangana

Ghazala Ahmad | January 31, 2026

Modified : January 31, 2026

A fact-finding report released by the Association for Protection of Civil Rights (APCR) has concluded that recent

incidents of communal violence and social tension across Telangana are not isolated events but part of a broader

pattern of politically driven polarisation, institutional bias, and administrative failure, particularly affecting Adivasi,

Muslim, Dalit, and other marginalised communities.

Titled “Belonging, Coexistence & Fractures: Documenting State Atrocities and Fractured Coexistence in

Telangana”, the report is based on field visits, survivor testimonies, interviews with local residents and activists,

and an analysis of official records across multiple districts, including Hyderabad, Medchal–Malkajgiri, Narayanpet,

Medak, Nizamabad, Nirmal, Adilabad, and Bhainsa.

According to the report’s executive summary, many flashpoints in Telangana began as local disputes over land,

religious practice, noise, interpersonal conflicts, or administrative decisions, but were subsequently escalated into

communal confrontations through organised political mobilisation, misinformation campaigns, and provocative

public actions.

The report attributes a central role in this escalation to right-wing organisations and affiliated local networks,

particularly during politically sensitive periods such as elections.

A key outcome of the report is its finding that state institutions, especially the police and district administrations,

have frequently failed to act impartially.

In several cases documented by APCR, members of Muslim and other minority communities faced delayed police

responses, excessive force, false criminal cases, custodial violence, or pressure to withdraw complaints.

Oversight bodies such as the SC/ST Commission and the National Human Rights Commission were described as

largely inaccessible or ineffective at the ground level, contributing to what the report terms a “climate of

impunity.”

The report also highlights how communal narratives are being used to divert attention from structural issues such

as land alienation, unemployment, erosion of public services, and unequal access to welfare schemes.

It notes that Adivasi, Dalit, and Muslim communities, despite sharing similar economic vulnerabilities, are

increasingly positioned against one another through identity-based mobilisation, weakening possibilities for

collective resistance.

Importantly, APCR’s findings do not portray Telangana as uniformly divided.

The report documents several instances where communities have resisted polarisation, continued everyday

coexistence, and intervened to prevent violence.

Civil society groups, women, and youth initiatives are identified as playing a critical role in supporting survivors

and de-escalating tensions in the absence of effective state intervention.

Concluding its assessment, the report states that communal violence in Telangana is neither inevitable nor driven

primarily by grassroots hostility.

Instead, it argues that such violence is increasingly “manufactured and sustained” through political strategies that

benefit from social division.

APCR said the report is intended to serve as a starting point for further public scrutiny, institutional accountability,
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and policy intervention aimed at safeguarding coexistence, dignity, and constitutional rights in Telangana.

Speaking to Maktoob, Nadeem Khan, national secretary of APCR, said, “Our findings show that communal

violence in Telangana is not spontaneous or inevitable. In most cases, local disputes are deliberately escalated

through political mobilisation, misinformation, and selective state action.”

He added, “What we repeatedly observed on the ground was the manufacture of communal flashpoints—small,

resolvable issues being transformed into large-scale tensions through organised intervention by right-wing

groups.”

He further said, attributing this to the report, “Adivasi, Muslim, Dalit, and other marginalised communities are

being pitted against one another, despite sharing the same vulnerabilities—land insecurity, unemployment, and

weak access to welfare,” and that “instead of acting as neutral protectors, state institutions often became part of

the problem. Delayed responses, biased policing, and false cases against victims were recurring patterns across

districts.”

“Communal violence in Telangana today is better understood as a political strategy than a social reality. Division

benefits those in power, while ordinary people bear the cost,” Khan told Maktoob.

The report calls for independent investigations into cases of custodial deaths and alleged fake encounters,

accountability for hate speech and inflammatory mobilisation, protection of land and housing rights, and reforms

to ensure equal treatment of all communities by law enforcement and administrative authorities.
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Allahabad HC questions UP police’s shooting suspects in leg during encounters, calls them a “routine feature”

Maktoob Staff | January 31, 2026

Modified : January 31, 2026

Taking cognisance of multiple cases in which suspects were allegedly shot in the leg during police encounters, the

Allahabad High Court has observed that such incidents have “become a routine feature” in Uttar Pradesh and

appear to be carried out to “please senior officers or to teach a lesson to the accused.” 

The remarks were made by a bench of Justice Arun Kumar Singh Deshwal while hearing bail applications of three

accused persons who were arrested in separate districts after being shot in the leg by police. 

The court clubbed their petitions and granted them bail.

The bench noted that it was frequently confronted with cases in which police resorted to firing even in matters

involving petty offences such as theft, projecting them as encounter incidents. It emphasised that the power to

punish rests exclusively with the judiciary and that such conduct by police officers was wholly impermissible in a

democratic state governed by the rule of law. 

The court underscored that the roles of the executive, legislature, and judiciary are clearly defined under the

Constitution, and any encroachment by the police into the judicial domain cannot be tolerated.

Seeking accountability, the court directed the Director General of Police and the Additional Chief Secretary (Home)

to appear via video conferencing to clarify whether any oral or written instructions had been issued permitting

police officers to fire at accused persons in the leg under the guise of encounters. 

It also sought compliance with the Supreme Court’s directions in the People’s Union for Civil Liberties (PUCL) case,

which mandated proper registration of FIRs, recording of statements, and independent investigation in cases

where death or grievous injury occurs during police encounters.

The High Court observed that in the cases before it, no police personnel had sustained injuries, raising concerns

about the necessity and proportionality of the use of firearms. It remarked that certain officers appeared to

misuse their authority, possibly to attract promotions, gain appreciation from higher officials, or generate social

media attention by portraying incidents as dramatic encounters.

While recognising that police personnel have the right of private defence and may use force when necessary, the

court stressed that strict adherence to Supreme Court guidelines is mandatory whenever death or grievous injury

results. It further warned that if these guidelines are not followed in future cases, not only the officer leading the

encounter team but also the district police chief concerned could face contempt proceedings in addition to

departmental action.

To ensure transparency and accountability, the bench laid down detailed standard operating procedures requiring

that intelligence inputs be properly documented, independent investigations be conducted by CID or another

police team under senior supervision, injured persons receive immediate medical aid and have their statements

recorded before a magistrate or medical officer, and information about encounter incidents be promptly sent to

the National Human Rights Commission or the State Human Rights Commission. 

The court also directed that six-monthly reports of encounter-related deaths be submitted to the NHRC, that

officers found responsible for unlawful use of firearms face disciplinary action and suspension, that compensation

be granted to victims’ families where warranted, and that no out-of-turn promotions or instant gallantry awards

be granted unless fully justified.
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Reiterating that India is a constitutional democracy, the court stated that police officers cannot assume the role of

the judiciary in punishing accused persons, even by firing on non-vital parts of the body, and any such attempt

under the garb of appreciation or other extraneous motives would not be permissible in the eyes of the law.

The Uttar Pradesh Police killed 48 alleged criminals in encounters in 2025, marking the highest annual figure in

the past eight years, according to official data shared by Director General of Police Rajeev Krishna.

Detailing police action between March 20, 2017, shortly after Yogi Adityanath assumed office as chief minister,

and December 29, 2025, the data showed that 266 accused persons have been killed in police encounters since

2018, reflecting what the DGP described as a “zero-tolerance policy” against crime implemented under the chief

minister’s directives.

In 2025 alone, police carried out 2,739 operations in which 3,153 accused persons were injured and 48 were killed.

In Uttar Pradesh, a “half encounter’ by police, often colloquially referred to as “Operation Langda” or “Half-Fry”

refers to an engagement in which an accused or criminal is shot in the leg to incapacitate them rather than to kill

them.

Since 2017, more than 9,000 accused persons have sustained gunshot injuries, most reportedly in the leg, during

encounter operations.
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NHRC flags ‘inaction’ over waste being dumped at graveyard in Telangana

The Commission also took note of an interim order of the Telangana High Court restraining construction activities

on the graveyard land until further hearing.

Khyati Shah | Updated on:  31 Jan 2026, 10:08 am

2 min read

HYDERABAD: The National Human Rights Commission (NHRC) has taken serious note of the alleged misuse of a

Hindu graveyard as a municipal solid waste dumping and transfer site at Sai Ramnagar in Macha Bolarum,

Medchal–Malkajgiri district and has directed the district administration and the Greater Hyderabad Municipal

Corporation (GHMC) to immediately stop all waste-related activities at the site.

The commission’s intervention followed a complaint filed in June 2025 by resident Manoj Bera, who alleged that

land earmarked as a Hindu smashanam was being used for dumping bio-waste, septic discharge and even dead

animals. The complaint said the dumping caused severe foul smell, health hazards and environmental pollution,

affecting nearby residential colonies.

Acting on earlier directions, officials of the Telangana Pollution Control Board (TGPCB) conducted inspections and

submitted reports confirming that solid waste was being dumped at the site and later transported to the

Jawaharnagar waste processing facility.

In its observations, the NHRC said official records, including pahani documents dating back to 1993–94, clearly

classify Survey No. 199 as government land recorded as a Hindu graveyard, a status that continued up to 2014–15.

The commission also took note of an interim order of the Telangana High Court restraining construction activities

on the graveyard land until further hearing.

Expressing strong displeasure over what it described as the “persistent inaction” of the district magistrate, the

commission said repeated directions and reminders had gone unheeded.

The NHRC has now directed the district magistrate and collector to issue appropriate orders and take all

necessary steps to stop municipal waste dumping or transfer on or near the graveyard, and to submit a

compliance report within four weeks.

The GHMC commissioner has been instructed to ensure the complete removal of waste from the site and submit

a compliance report within two weeks. The matter has been listed for further review, with the commission

warning of coercive action, including summons and disciplinary proceedings, in case of non-compliance.

Residents of Sai Reddynagar welcomed the commission’s intervention and expressed hope that the directions

would finally bring relief from what they described as a long-standing environmental and humanitarian crisis.
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YSRCP’s Ambati Rambabu arrested in AP over ‘derogatory remarks’ on CM

Arrest comes amid high drama in Guntur as TDP cadres protest alleged remarks; YSRCP claims attack on

Rambabu and warns of breakdown of law and order.

Posted by P N Sree Harsha  |   Published: 1st February 2026 7:12 am IST|   Updated: 1st February 2026 7:13 am

IST

Guntur: Andhra Pradesh Police on Saturday arrested senior YSRCP leader and former minister Ambati Rambabu

here, following his alleged derogatory remarks against Chief Minister N Chandrababu Naidu.

TDP cadres ransack Rambabu’s house

High drama unfolded on Guntur roads and also at Rambabu’s home for several hours on Saturday afternoon and

running late into the night, where dozens of TDP leaders and cadres were seen ransacking the opposition leader’s

house and vehicles, according to the footage aired on vernacular news channels.

Guntur district Superintendent of Police (SP) Vakul Jindal confirmed to PTI that Rambabu has been arrested, who

had worked as the irrigation minister in the erstwhile YSRCP regime.

Arrested amid tight security

He was arrested amid tight security and chaotic conditions as hundreds of ruling party cadres were demanding

Rambabu apologise for the alleged disparaging remarks against the TDP supremo.

Several ruling coalition leaders launched a broadside against Rambabu for his alleged derogatory remarks

against the CM.

Meanwhile, the YS Jagan Mohan Reddy-led YSRCP alleged that a murder attempt was made against Rambabu and

said that his life is under grave threat following the “attack” by TDP supporters.

Reddy alleged that Andhra Pradesh has slipped into a state of ‘jungle raj’ and that Naidu is allegedly presiding

over an atmosphere of lawlessness and political vendetta.

“Acts of violence and murder attempts against opposition leaders are increasing by the day and are being carried

out deliberately to intimidate voices questioning the government,” said Reddy in a YSRCP press release.

YSRCP writes to Union home secretary, NHRC

Meanwhile, YSRCP Parliamentary Party leader YV Subba Reddy wrote separate letters to the Union home

secretary and the chairperson of the National Human Rights Commission, seeking immediate intervention over

the alleged alarming breakdown of law and order in the state.
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NHRC assesses rights of inmates at Nahan jail

Special monitor directs authorities to strengthen medical facilities

Our Correspondent

Nahan, Updated At : 02:16 AM Feb 01, 2026 IST

National Human Rights Commission (NHRC) Special Monitor Balakrishna Goyal inspected the Adarsh Central Jail in

Nahan on Thursday to assess the status of human rights of inmates during his visit to Sirmaur district.

During the inspection, Goyal said that the National Human Rights Commission is an autonomous statutory body

whose primary objective is to investigate cases of human rights violations, inspect correctional institutions and

promote awareness on the rights. He described the Commission as the guardian of human rights in the country,

working to ensure dignity, safety and lawful treatment of every citizen, including prisoners.

He stated that the Commission extends full cooperation to the police administration in preventing crimes and

maintains coordination for effective law enforcement. Along with this, the Commission also initiates legal action

against those involved in food adulteration and other activities that adversely affect public health and human

rights.

During his visit to the Adarsh Central Jail, the Special Monitor directed the authorities to further strengthen

medical facilities and increase bed capacity so that inmates can receive adequate healthcare within the jail

premises itself. He also instructed officials to upgrade and strengthen video conference facilities to facilitate

smoother judicial and administrative processes. Earlier, Goyal inspected the Anganwadi Centre at Nali Chandog in

Pachhad and expressed satisfaction over the facilities being provided.
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आधं्र प्रदेश म� हाइ � वोल्टेज ड�ामा, CM नायडू पर �टप्पणी के बाद पवू� मंत्री अबंाती रामबाब ू�गरफ्तार

वाइ � एस जगन मोहन रे�ी न ेरामबाबू क� �गरफ्तारी क� �न�दा क� है. एक बयान जारी करते हुए उन्हा�न ेकहा, ‘�वपक्षी नतेाआ� के �खलाफ �ह�सा और हत्या के

प्रयास क� घटनाए�  �दन-प्र�त�दन बढ़ रही ह� और सरकार पर सवाल उठान ेवाली आवाजा� को डराने के �लए एसेी घटनाआ� को जानबझूकर अजंाम �दया जा

रहा ह.ै’
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आधं्र प्रदेश म� स�ा पक्ष और �वपक्ष के बीच राजनी�तक दुश्मनी एक बार �फर चरम पर पहुचं गइ � ह.ै श�नवार को वाइ �एसआरसीपी (YSRCP) के व�रष्ठ नेता

और पूव� �स�चाइ � मतं्री अबंाती रामबाब ूको गुटूंर प�ुलस ने �गरफ्तार कर �लया. यह �गरफ्तारी मखु्यमतं्री एन. चदं्रबाबू नायडू के �खलाफ क�थत अपमानजनक

�टप्पणी के मामल ेम� क� गइ � ह.ै

गुटूंर के �वकास नगर �स्थत रामबाबू के आवास पर श�नवार दोपहर स ेही भारी तनाव देखा गया. स्थानीय मी�डया म� �दखाया गया �क टीडीपी (TDP) के

दज�ना� काय�कता�आ� न ेरामबाबू के घर और वहां खड़ी गा�ड़या� म� तोड़फोड़ क�. 

प्रदश�नकारी रामबाबू से सीएम नायडू के �खलाफ �दए गए बयान पर माफ� क� मांग कर रहे थे. पु�लस न े�स्थ�त को �बगड़ता देख उनके घर को चारा� तरफ से

घरे �लया और कड़ी सरुक्षा के बीच उन्ह� पु�लस वनै म� ल ेगइ �.

जगन मोहन रे�ी का 'जगंलराज' वाला आरोप

गुटूंर �जल ेके प�ुलस अधीक्षक वकुल �ज�दल ने पीटीआइ � को प�ु� करत ेहुए बताया �क अबंाती रामबाब ूको कड़ी सरुक्षा के बीच �गरफ्तार �कया गया. वे

�पछली वाइ �एसआरसीपी सरकार म� �स�चाइ � मंत्री रह चुके ह�. �गरफ्तारी के समय हालात बहेद अराजक थे, क्या��क सकैड़ा� टीडीपी काय�कता� रामबाबू से

साव�ज�नक माफ� क� मांग कर रहे थ.े

YSRCP प्रमखु वाइ �एस जगन मोहन रे�ी ने इस घटना क� कड़ी �न�दा करत ेहुए इस े"राजनी�तक प्र�तशोध" और "हत्या का प्रयास" करार �दया है. उन्हा�ने

आरोप लगाया �क आधं्र प्रदेश म� काननू-व्यवस्था परूी तरह ध्वस्त हो चुक� है और नायडू सरकार �वपक्ष क� आवाज दबान ेके �लए �ह�सा का सहारा ल ेरही ह.ै

पाट� ने दावा �कया �क रामबाबू क� जान को गभंीर खतरा है.

वाइ �एसआरसीपी के ससंदीय दल के नतेा वाइ �वी सबु्बा रे�ी ने इस मामले म� क� द्रीय गहृ स�चव और रा��ीय मानवा�धकार आयोग (NHRC) को पत्र �लखकर

तत्काल हस्तके्षप क� मांग क� है. दूसरी ओर, टीडीपी नतेाआ� का कहना है �क रामबाबू न ेमखु्यमतं्री क� ग�रमा को ठेस पहुचंाइ � है और कानून अपना काम कर

रहा है
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आधं्र म� YSRCP अध्यक्ष ने CM को गाली दी, �गरफ्तार:चंद्रबाब ूनायडू क� पाट� काय�कता�आ� ने घर म� तोड़फोड़ क�, आग लगाइ �; माफ� क� मांग

गुटूंर 1 घटें पहले

आधं्र प्रदेश के गुटूंर म� प्रदेश क� YSR कां�से पाट� के अध्यक्ष अंबाक� रामबाब ूने मुख्यमतं्री को गाली दी। इसके बाद �वरोध प्रदश�न शरुू हो गया। प�ुलस ने

�शकायत के बाद रामबाब ूको उनके घर स ेश�नवार देर रात �गरफ्तार कर �लया।

इस दौरान स�ाधरी तलेग ुदेशम पाट�(TDP) काय�कता�आ� न ेगुटूंर क� सड़का� और रामबाबू के घर पर कइ � घटंा� तक �वरोध प्रदश�न �कया। दज�ना� TDP नेताआ�

और काय�कता�आ� न ेअबंाती के घर और गा�ड़या� म� तोड़फोड़ क� साथ ही आग भी लगा दी।

गुटूंर �जल ेके प�ुलस अधीक्षक (SP) वकुल �ज�दल ने बताया �क रामबाब ूको �गरफ्तार कर �लया गया ह।ै रामबाबू पहल ेक� YSRCP सरकार म� �स�चाइ � मंत्री

थ।े उन्ह� कड़ी सरुक्षा प�ुलस अपने साथ ल ेगइ �। काय�कता� TDP सपु्रीमो के �खलाफ अपमानजनक �टप्पणी के �लए रामबाबू स ेमाफ� मांगने क� मांग कर रहे

थ।े

YSRCP न ेकहा- रामबाब ूक� जान को खतरा

वाइ �एस जगन मोहन रे�ी के नतेतृ्व वाली YSRCP ने आरोप लगाया �क रामबाबू पर जानलेवा हमला �कया गया और कहा �क TDP समथ�का� के हमल ेके बाद

उनक� जान को गभंीर खतरा ह।ै

रे�ी न ेआरोप लगाया �क आधं्र प्रदेश म� जगंल राज जसैी �स्थ�त हो गइ � ह ैऔर नायडू क�थत तौर पर अराजकता और राजनी�तक बदल ेक� भावना वाले

माहौल क� अध्यक्षता कर रहे ह�।

YSRCP न ेकहा �क �वपक्षी नतेाआ� के �खलाफ �ह�सा और हत्या के प्रयास के मामल े�दन-ब-�दन बढ़ रह ेह� और सरकार पर सवाल उठाने वाली आवाजा� को

डरान ेके �लए जानबझूकर एसेा �कया जा रहा ह।ै

इस बीच, YSRCP ससंदीय दल के नतेा वाइ �वी सबु्बा रे�ी ने क� द्रीय गृह स�चव और रा��ीय मानवा�धकार आयोग के अध्यक्ष को अलग-अलग पत्र �लखकर

राज्य म� काननू-व्यवस्था क� क�थत खतरनाक �स्थ�त पर तत्काल हस्तक्षेप क� मांग क�।

YSRCP न ेDGP को �च�ी �लखी

YSR कां�से पाट� ने पवू� मतं्री अबंाती रामबाबू पर जानलवेा हमल ेक� कड़ी �न�दा क� ह,ै इसे एक खतरनाक, राजनी�तक मकसद वाला काम बताया।

DGP को �लखी �च�ी म� YSRCP के जनरल स�ेेटरी और स�ट�ल ऑ�फस इचंाज� MLC लले्ला अ�प्परे�ी न ेकहा �क यह हमला सरकार पर सवाल उठाने

वाली �वपक्षी आवाजा� को डरान ेक� एक सोची-समझी सा�जश थी।

पाट� ने कहा �क यह घटना �दखाती ह ै�क राज्य �कतना असरु�क्षत हो गया ह।ै YSRCP ने प�ुलस क� तरंुत कार�वाइ � न करने के �लए आलोचना क�। उन्हा�ने

इस ेप्रशास�नक पगंतुा और प�ुलस पर राजनी�तक दबाव का सबतू बताया।

YSRCP न ेहमलावरा� और सा�जशकता�आ� दोना� को सजा देने के �लए तुरंत, �नष्पक्ष जांच, अंबाती रामबाब ूके �लए परूी सरुक्षा और परेू राज्य म� �वपक्षी

नतेाआ� क� सरुक्षा क� मांग क�।
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�दल्ली के पहाड़गजं म� स्पा क� आड़ म� चल रह ेदेह �ापार का भंडाफोड़, 24 लड़�कया� को छुड़ाया

यह कार�वाइ � रा��ीय मानवा�धकार आयोग (एनएचआरसी) स े�मली सचूना के आधार पर क� गइ �। दरअसल, हाल ही म� एनएचआरसी क� मदद स ेमेरठ के

कबाड़ी बाजार �ते्र म� चल रहे देह �ापार का भडंाफोड़ �कया गया था, जहा ंस े27 लड़�कया� को रेस्क्यू �कया गया था।

By :  Editorial Team

Update: 2026-01-31 04:15 GMT

नइ � �दल्ली। राजधानी �दल्ली म� स्पा और यनूीसके्स सलैनू क� आड़ म� चल रहे देह �ापार के �खलाफ बड़ी कार�वाइ � करते हुए मध्य �जला प�ुलस ने पहाड़गंज

इलाके म� एक सलैनू पर छापमेारी कर 24 लड़�कया� को रेस्क्यू �कया ह।ै प�ुलस ने इस मामले म� सलैनू के दो मा�लका� को �गरफ्तार �कया है। प्रारं�भक जांच म�

सामन ेआया ह ै�क लड़�कया� को �व�भन्न राज्या� से नौकरी का झांसा देकर �दल्ली लाया जाता था और बाद म� जबरन देह �ापार म� धकेल �दया जाता था।

एनएचआरसी क� सचूना पर कार�वाइ �

यह कार�वाइ � रा��ीय मानवा�धकार आयोग (एनएचआरसी) स े�मली सचूना के आधार पर क� गइ �। दरअसल, हाल ही म� एनएचआरसी क� मदद स ेमेरठ के

कबाड़ी बाजार �ते्र म� चल रहे देह �ापार का भडंाफोड़ �कया गया था, जहा ंस े27 लड़�कया� को रेस्क्यू �कया गया था। उन्ह� म� से एक पी�ड़ता न ेपछूताछ के

दौरान खलुासा �कया �क उसे �दल्ली के पहाड़गजं इलाके म� एक स्पा स�टर म� काम �दलाने के बहान ेलाया गया था, जहां देह �ापार कराया जाता था। इस

सचूना को गभंीरता स ेलते ेहुए एनएचआरसी ने मध्य �जले के प�ुलस उपायकु्त (डीसीपी) को �शकायत प्र�ेषत क�।

‘इमेज-2’ सलैनू पर रात म� छापमेारी

डीसीपी के �नद�श पर मध्य �जल ेक� ऑपरेशन सले क� टीम न े29 जनवरी क� रात पहाड़गंज के आराकशां रोड �स्थत ‘इमेज-2’ नामक यूनीसके्स सैलनू पर

छापा मारा। छापमेारी के दौरान प�ुलस ने पाया �क सलैनू के प्रथम और ��तीय तल पर अवधै रूप स ेदेह �ापार सचंा�लत �कया जा रहा था। मौके से 24

लड़�कया� को सरु��त बाहर �नकाला गया। प�ुलस ने तत्काल सलैनू के दोना� मा�लका� को �गरफ्तार कर �लया। �गरफ्तार आरो�पता� क� पहचान अनीश अहमद

और शफ�क अहमद के रूप म� हुइ � ह।ै दोना� से पछूताछ क� जा रही ह ैऔर उनके नटेवक�  क� जांच जारी ह।ै

कइ � राज्या� से लाकर फंसाया गया

रेस्क्यू क� गइ � लड़�कया� क� काउंस�ल�ग कराइ � गइ �, �जसम� चा�कान ेवाल ेतथ्य सामने आए। पी�ड़ताआ� ने बताया �क उन्ह� प��चम बगंाल, राजस्थान, उत्तर प्रदेश

समेत अन्य राज्या� से बहेतर नौकरी और ऊंचे वतेन का लालच देकर �दल्ली बुलाया गया था। �दल्ली पहुचंने के बाद उनस ेसपंक�  सी�मत कर �दया जाता था

और दबाव बनाकर देह �ापार म� धकेल �दया जाता था। �वरोध करने पर धम�कयां दी जाती थ�। प�ुलस के अनसुार, रेस्क्य ूक� गइ � एक लड़क� को उसी �दन

कानपुर स े�दल्ली लाया गया था। इसस ेसकेंत �मलता है �क �गरोह लगातार नइ � लड़�कया� को फंसाने क� को�शश म� स��य था।

सगं�ठत �गरोह क� आशकंा

पु�लस अ�धका�रया� का मानना है �क यह मामला एक सगं�ठत �गरोह स ेजड़ुा हो सकता है, जो �व�भन्न राज्या� म� एज�टा� के माध्यम स ेलड़�कया� को नौकरी का

झांसा देकर महानगरा� म� भजेता ह।ै �गरफ्तार आरो�पता� से पछूताछ के आधार पर पु�लस अन्य सहयो�गया� और सभंा�वत एज�टा� क� तलाश कर रही है।

सबं�ंधत मोबाइल फोन, दस्तावजे और �वत्तीय लने-देन क� भी जांच क� जा रही ह।ै

मामला दज�, जांच जारी

पु�लस न ेसबं�ंधत धाराआ� के तहत मामला दज� कर �लया ह।ै मानव तस्करी और अनै�तक देह �ापार �नवारण कानून के प्रावधाना� के तहत आरो�पया� के

�खलाफ कार�वाइ � क� जा रही ह।ै प�ुलस का कहना ह ै�क इस नटेवक�  स ेजड़ुे अन्य आरो�पता� क� �गरफ्तारी के �लए छापमेारी क� जा रही है। साथ ही, �जन

राज्या� स ेलड़�कया� को लाया गया, वहां क� प�ुलस स ेभी सपंक�  साधा जा रहा ह।ै

पी�ड़ताआ� के पनुवा�स क� प्र��या शरुू

रेस्क्यू क� गइ � लड़�कया� को सरु��त स्थान पर रखा गया ह ैऔर उनक� काउंस�ल�ग क� जा रही ह।ै सबं�ंधत �वभागा� और गैर-सरकारी सगंठना� क� मदद से

उनके पनुवा�स क� प्र��या शरुू कर दी गइ � ह।ै अ�धका�रया� ने कहा �क प्राथ�मकता पी�ड़ताआ� क� सरु�ा, �च�कत्सक�य सहायता और कानूनी सहयोग

स�ुन��चत करना है, ता�क वे सामान्य जीवन म� वापस लौट सक� ।

राजधानी म� बढ़ती चनुौती

�दल्ली म� स्पा, मसाज पाल�र और यनूीसके्स सलैनू क� आड़ म� देह �ापार सचंा�लत होने क� घटनाए�  समय-समय पर सामने आती रही ह�। प�ुलस का कहना है

�क एसेे अवैध धधंा� के �खलाफ लगातार �नगरानी और कार�वाइ � क� जा रही ह।ै इस ताजा कार�वाइ � ने एक बार �फर यह सकेंत �दया है �क मानव तस्करी और
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जबरन देह �ापार के �खलाफ सख्त और सम�न्वत प्रयासा� क� जरूरत है। पु�लस न ेलोगा� से अपील क� है �क य�द उन्ह� एसे े�कसी अवधै ग�त�व�ध क�

जानकारी �मल ेतो तत्काल प�ुलस या सबं�ंधत एज��सया� को स�ूचत कर�, ता�क समय रहते कार�वाइ � क� जा सके।
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आनदंपुर आग हादसा: 25 क� मौत पीएम मोदी ने ₹2 लाख अनगु्रह रा�श क� घोषणा

31 Jan, 2026 | Richa Gupta

कोलकाता के आनदंपरु गोदाम आग म� 25 लोगा� क� मौत; पीएम मोदी न ेप्रत्यके मृतक के प�रजना� को ₹2 लाख और घायला� को ₹50,000 देने क� घोषणा

क�।

प��चम बगंाल के कोलकाता के आनदंपरु इलाके म� हुए भयकंर अ��नकांड पर प्रधानमं�ी नर�द्र मोदी न ेगहरा दुख व्यक्त �कया है और मृतका� के प�रजना� तथा

घायला� के �लए आ�थ�क सहायता क� घोषणा क� ह।ै  

प्रधानमं�ी क� घोषणा

प्रधानमं�ी ने सोशल मी�डया प्लटेफॉम� एक्स पर कहा �क यह घटना अत्यतं दुखद ह ैऔर उन्हा�न ेमतृका� के प�रजना� के प्र�त सवेंदना व्यक्त क�। प्रत्यके मृतक

के प�रजना� को पीएमएनआरएफ स े2 लाख रुपए  और घायला� को 50,000 रुपए क� अनगु्रह रा�श दी जाएगी।  

मृतका� क� सखं्या 

घटना म� एक और व्य�क्त क� मौत के बाद मृतका� क� सखं्या 25 हो गइ � ह।ै राज्य आपदा प्रबधंन �वभाग के स�ूा� के अनुसार कइ � लोग अभी भी लापता बताए

जा रह ेह�, इस�लए मतृका� क� सखं्या बढ़न ेक� आशकंा बनी हुइ � ह।ै  

आग लगन ेका समय और प्रारं�भक �नष्कष�

आग 26 जनवरी क� सबुह एक गोदाम म� लगी थी, �जसम� उस समय सो रह ेकइ � मजदूर फंस ेरह।े प्रारं�भक फोर��सक �रपोट� म� कहा गया है �क आग पास

�स्थत पुष्पांज�ल डकेोरेटर के गोदाम से शरुू हुइ � थी, न �क वाओ मोमो फैक्ट�ी स।े  

कारणा� पर �ववाद और जांच

पुष्पांज�ल गोदाम के मा�लक गगंाधर दास ने दावा �कया है �क आग पहल ेमोमो फैक्ट�ी स ेफैली थी। आग के वास्त�वक कारणा� क� जांच अभी जारी है।  

एनएचआरसी का हस्त�पे

रा��ीय मानवा�धकार आयोग न ेमामल ेपर स्वतः स�ंान �लया ह ैऔर सबं�ंधत �जला म�जस्ट� ेट को शीघ्र कार�वाइ � �रपोट� सा�पने का �नद�श �दया है। एनएचआरसी

न ेवाओ मोमो फैक्ट�ी म� मानवा�धकार उल्लघंन स ेजड़ुी �शकायत �मलन ेके बाद यह कदम उठाया।
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Chaibasa News : जमशदेपरु म� यवुक क� मौत का मामला, नौ माह बाद आयोग न ेप�ुलस स ेमांगी �रपोट�

ATUL PATHAK | 1 Feb, 2026 12:10 am

मामल ेको गभंीर मानवा�धकार उल्लघंन क� �णेी म� मानत ेहुए जमशदेपरु के व�रष्ठ प�ुलस अधीक्षक (एसएसपी) स ेचार सप्ताह के भीतर �वस्तृत एक्शन

�रपोट� तलब �कया

चक्रधरपुर.

पूव� �स�हभूम �जले के जगुसलाइ � थाना क्षते्र से जड़ुे एक यवुक क� स�ंदग्ध मौत के मामल ेम� लगभग नौ माह बाद राष्ट�ीय मानवा�धकार आयोग, नयी �दल्ली ने

स�ंान �लया ह.ै आयोग न ेमामल ेको गभंीर मानवा�धकार उल्लघंन क� �णेी म� मानत ेहुए जमशदेपुर के व�रष्ठ प�ुलस अधीक्षक (एसएसपी) से चार सप्ताह के

भीतर �वस्तृत एक्शन �रपोट� तलब �कया ह.ै यह मामला उस वक्त चचा� म� आयी थी, जब यवुक के लापता होने के बावजदू समय रहते न तो गुमशदुगी क�

�व�धवत प्राथ�मक� दज� क� गयी और न ही खोजबीन म� अप�ेक्षत गभंीरता �दखायी गयी. पी�ड़त प�रवार के अनुसार, युवक के अचानक लापता होने के बाद

प�रजन लगातार थाना और वरीय प�ुलस अ�धका�रया� के चक्कर लगात ेरह,े पर प्रशास�नक उदासीनता के चलत ेशरुुआती स्तर पर कोइ � ठोस कार�वाइ � नह�

हुइ �. प�रजना� का कहना ह ै�क बाद म� 3 मइ � 2025 को यवुक का शव बरामद हुआ. पर मौत के कारणा� को लकेर आज तक �स्थ�त स्पष्ट नह� हो सक� है.

पी�ड़त प�रवार न ेबताया �क उन्हा�ने थाना, �जला प्रशासन और प�ुलस के वरीय अ�धका�रया� को कइ � बार �ल�खत आवेदन देकर न्याय क� गुहार लगायी, पर

महीना� तक कोइ � ठोस प�रणाम सामन ेनह� आया. चक्रधरपरु के मानवा�धकार काय�कता� बैरम खान एवं अन्य सामा�जक काय�कता�आ� ने पी�ड़त प�रवार के

साथ खड़ ेहोकर लगातार प्रयास �कए. उन्हा�न ेमामले स ेजड़ु ेतथ्या�, दस्तावजेा� और प�रजना� क� �शकायता� को राष्ट�ीय मानवा�धकार आयोग के समक्ष प्रस्ततु

�कया. इन्ह� �नरंतर प्रयासा� के प�रणामस्वरूप आयोग ने 30 जनवरी 2026 को मामले म� हस्तके्षप करत ेहुए प�ुलस से चार सप्ताह के भीतर �वस्तृत �रपोट�

प्रस्तुत करन ेका �नद�श �दया.
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आधं्र म� मुख्यमतं्री पर ‘अपमानजनक �टप्पणी’ को लकेर वाइ �एसआरसीपी नेता अबंाती रामबाबू �गरफ्तार

भाषा | 1 February, 2026

गुटूंर (आधं्र प्रदेश), 31 जनवरी (भाषा) आधं्र प्रदेश के मुख्यमंत्री एन. चंद्रबाबू नायडू के �खलाफ उनक� क�थत आप��जनक �टप्पणी के मामले म� (युवजन

श्र�मक रायथू कां�से पाट�) वाइ �एसआरसीपी के व�रष्ठ नतेा और पूव� मतं्री अबंाती रामबाब ूको श�नवार को यहां �गरफ्तार �कया गया।

श�नवार दोपहर से देर रात तक गुटूंर क� सड़का� और रामबाब ूके आवास के बाहर भारी गहमागहमी देखने को �मली।

के्षत्रीय समाचार चनैला� पर प्रसा�रत फुटेज म� राज्य म� स�ारूढ़ तेलुगु देशम पाट� (तेदेपा) के नतेाआ� और काय�कता�आ� को �वपक्षी नतेा के घर और वाहना� म�

तोड़फोड़ करत ेहुए देखा गया।

गुटूंर �जल ेके प�ुलस अधीक्षक (एसपी) वकुल �ज�दल न े‘पीटीआइ �-भाषा’ को बताया �क पूव� वाइ �एसआरसीपी सरकार म� �स�चाइ � मंत्री रह ेअबंाती रामबाबू को

�गरफ्तार कर �लया गया ह।ै

उन्हा�न ेबताया �क सकैड़ा� तदेेपा काय�कता� रामबाबू क� क�थत �टप्पणी को लकेर माफ� क� मांग कर रह ेथे, �जसके बीच कड़ी सरुक्षा और तनावपणू� हालात म�

उनक� �गरफ्तारी क� गइ �।

इसी बीच, वाइ �एस जगन मोहन रे�ी के नतेतृ्व वाली वाइ �एसआरसीपी न ेआरोप लगाया �क रामबाब ूपर जानलवेा हमला �कया गया और कहा �क तेदेपा

समथ�का� �ारा �कए गए ‘हमल’े के बाद उनक� जान को गभंीर खतरा ह।ै

वाइ � एस जगन मोहन रे�ी न ेएक प्रसे �वज्ञ�प्त म� कहा, ‘�वपक्षी नतेाआ� के �खलाफ �ह�सा और हत्या के प्रयास क� घटनाए�  �दन-प्र�त�दन बढ़ रही ह� और

सरकार पर सवाल उठान ेवाली आवाजा� को डरान ेके �लए एसेी घटनाआ� को जानबझूकर अंजाम �दया जा रहा है।’

वह�, वाइ �एसआरसीपी ससंदीय दल के नतेा वाइ � वी सबु्बा रे�ी न ेराज्य म� कानून-व्यवस्था क� �स्थ�त क�थत तौर पर खराब होने को लकेर क� द्रीय गृह स�चव

और रा��ीय मानवा�धकार आयोग क� अध्यक्ष को अलग-अलग पत्र �लखकर तत्काल हस्तक्षेप क� मांग क� ह।ै

भाषा

राखी अ�मत

अ�मत

यह खबर ‘भाषा’ न्यज़ू एज�सी से ‘ऑटो-फ�ड’ �ारा ली गइ � ह.ै इसके कंट�ट के �लए �द�प्र�ट �जम्मदेार नह� है.

https://hindi.theprint.in/india/ysrcp-leader-ambati-rambabu-arrested-in-andhra-pradesh-for-derogatory-remarks-against-chief-minister/926955/
https://hindi.theprint.in/india/ysrcp-leader-ambati-rambabu-arrested-in-andhra-pradesh-for-derogatory-remarks-against-chief-minister/926955/
https://hindi.theprint.in/india/ysrcp-leader-ambati-rambabu-arrested-in-andhra-pradesh-for-derogatory-remarks-against-chief-minister/926955/

